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FFIOM No. 4 

(SEE ~U~E 42 

CENTRAL ADMINISTRATIVE TRIBUNAL 
GU~MATI BENCH: 

ORDER _~HQEr 

originaf 

Mise Petition No: 

Contempt Petition No: 

Review Applecation No,: 

Applecants: 
: T 

Respondants 
:Y"L 

i*k4vjcate- for the ;ipplecants:- 
Af 

Mprocate for the Respondants-- 

e 	 Me Tr'1"7,t,,fhI No7i"s of the Registry Dat 	 OrGer L 

..................... 

	

26.0.2003 	 Heard W. A. Chakrabarty, learned 

Y counsel for the applicant. 

The application is admitted. Call 

	

C F. 	 for the records. 
fol 	 po%itcd 	 List on 1.8.2003 for orders. 

Vice-Chairman 1% 	

mb 

	

1.8.2003 	 This case is listed today for 

orders. The name of the counsel for the Y  

applicant was shown wrongly. Office to 

, list the matter for orders again on 

11. 6.2003. -  

Vice-Ghairman 

mb 

Ace,U 

9~ 4p7~ 117 



O.A.No.143/2--- 

,DEFUTY  REGISTRAR' 

	

11.8.2003 	On the -  pr.a-yer -of Mc 
Deputy Registrar is cted  

o take steps to correct 	 A. Deb Roy, learned Sr; G.G 

na me and re port. ~ 	 S.G ~' ~f or the,:` r'L-spQndents 

four weeks time ,"is allowed to 

filex written statement. 

List on i5.9.2003 for.orders. 1. ~j.'03 	 Vice-Chairman ,  

~Vice ~h 
mb 

15.9.2003 Present , ' -,ThQ Hon I ble Sri K. V. 
Praba.13dan' Member (A). 

Put Up again on 27.10.2003 

f or orde~~ . 

? 

Member 
40 

mb 

27-10*2003 	None appears for the par ties. 
Liat. the case again on 11.110'2003 
for order. 

Ic 
 

0 
i, 	 Member 	 Vice-Chairman 

bb 

	

26.12.2003 	Present: Hon'ble Mr Justice B. Panigrahi, 
Vice-Chairman 

Hon'ble Mr K.V. Prah -aladan, 
Administrative member. 

A prayer has - been made by Mr 

A.K. Chaudhuri on behalf of Mr A., Deb 
Roy, learned Sr. C.G.S.C. for time to 
file written statement., The time, for 
written statement was given for . ;four 
weeks, but even then it could not be 



126.12.2003 

filed 	earlier. 	In 	this 	background, 	we 

Idiredt 	t,he 	respondents 	to 	file 	the 

I written 	statement 	positively 	within 

four 	weeks, 	failing- which 	no 	written 

Istatement shall be accepted thereafter. 

Two weeks ffor teioinder, 	if any, after 

service of copy on -h .im. 	Let the matter 
l appear on 1. 2.1.2003 for hearing. 

I 'Member 	 Vice-Chairman 

n Jcm 

1.4.42 004 Present: fion'ble Shri Kuldip Singh, 
juelicial Member 

flon'ble Shri. K.Y. Prahladant 
AdministrAlCive Member. 

Learned 	cotinsel, 	for the parLies 

at 	t. 	Learned counsel for,the presen 

respondents 	seeko 	some 	t;me to file 

'on 	'2 written 	state,,zient. 	TAst 	3. 4, . 04 

for 	hearing, 	No 	fun.1 1her 	adjournme-pt 

shall be given. 

M , b.  --- 	A 

16" 	n kn,  

	

23*4*2004 
	

List before.the next Division 

Bench. 

member (A) 

9 Mb 

24*19*04* 14eiird loarned counsel for the 
partic- *  Hearinq concluded** Judgment 

roserVndo 

VIce-Chaiman 
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rev 
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)ate T~~j—: ~naTs Order 

26 ~k8.42004 Present 	The Hon'ble Sri 	Verma, 
Vice.-Chairman (j) : 41  

The Hon'ble Sri K:V.2 Prahl- 
adan, Wmber (A) ~I. 

Judgment delivered in opeol Court, 
kept in separate sheets ~4 The application 
is disposed of with costs of Rs,-15,000/— 

payable by the respondent No ~" 2 to jrhe 
applicant-~ 

Vice,—Chairrn~an 
1M 

,,;'I 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHhTI BENCH 

143  of 2003 

LATE OF DECISION 

hri Dev Karan Rai 

M r J.L. Sarkar and Mr A. Chakraborty 
. . . . . . 	 ADVOCATE FOR T HE 

APPLICANT(S). 

-VERSUS- 

The Union of India and others 
RESPONDENT(s) 

Mr A. Deb. Roy, Sr. C.G.S.C. 
FOR THE 

RESPONDENT(S). 

HON'BLE MR. D.C. VERMA, VICE-CHAIRMAN 

T14E HON'BLE MR K.V. PRAHLADAN, ADMINISTRATIVE MEMBER 

T.,111jether Reporters of local papers may be allowed to see the 
judgment ? 

21! 	To be referred to the Reporter or not? 

30 
i 	

whether their Lordships wish to see the fair copy of the 
Judgment ? 

4~ 	Whether the judgment is to be circulatcd to the other Benches ? 

Judgment delivered by Hon'ble XmWm3m Vice-Chairman 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI-BENCH 

-  Original Application No.143 of 2003 
	

a 

Date of deci sion: This the ~J' 
a 
 day of August 2004 

The Hon'ble Shri D.C. Verma, Vice-Chairman 

The.Hon'ble Shri K.V..Prahladan, Administrative Member 

Ir 

Shri Dev'Ka.ran Rai 
Working as Senior Teacher in 
lst Assam Rifles Middle School, 
C/o 99 APO, Aizawl, Mizoram. 
By Advocates Mr J.L. Sarkar and 
Mr A. Chakraborty. 

...... Applicant 

- versus - 

Union of India, through the 
Secretary, Mini,stry of Home Affairs, 
Government of India, 
New Delhi. 
The Director General, 
Mahanideshalaya Assam Rifles, 
Directorate General, Assam Rifles, 
Shillong. 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 
...... Respondents 

0  R  D E  R 

D.C.-VERMA, VICE-CHAIRMAN 

By this O.A. the applicant has prayed for grant of 

Senior Scale of pay of Rs. 1400-2 600/- - with e f f ect 'f rom 

1.1.1986 'i.e. from the date of implementation of the 

Fourth Central Pay Commission recommendations after 

quashing of the order .  dated 26.9.2002. The applicant has. 

also prayed for'consequential benefits. 

2. 	Facts in brief are that: 

. The applicant was selecte.d and appointed as Junior 

Teacher in the Assam Rifles by letter dated 7.12.1973. The 

applicant joined the post on 15.12.1973 and was given the 

U 
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scale of pay of Rs.260-350 per month vide order dated 

27.6.1975. The applicant passed Pre-University examination 

in the year 1968 and obtained the Degree of Bachelor of 

Artsin the year 1982. The qualification prescribed for' 

Junior Teacher was trained or Pre-University 

passed, but for higher pay scale, under Third Pay 

Commission recommendations one had to complete the 

Teachers Training. On completion of the Teachers Training 

a Junior Teacher becomes entitled to pay scale for 

qualified Junior Teacher. The applicant was given the ppay 

scale of qualified Junior Teacher under the Third Central 

Pay Commission as he was a Junior Teacher with requisite 

qualification of Pre-University pass. The Fourth Central 

pay Commission revised the scale of Rs.1200-2040 and the 

senior scale for Primary Teachers was Rs.1400-2600 to 

which a Primary School Teacher becomes entitled after 

completion of twelve years of s ervice. In this, connection 

Ministry of Human -Resource Development (Department of 

Education) letter No.F.5.180/86-UTI dated 12.8.1987 was 

issued providing senior scale after twelve 'years of 

service to Primary School Teachers, Trained Graduate 

Teachers etc. As the applicant was not granted the benefit 

he filed O.A ..405 of 1999. The respondents failed to.file 

any reply in that case. Hence the said O.A. was decided by 

order. dated 13.9.2001 by observing . ........... In the 

circumstances we are of the view that ends of justice will 

be met if a direction is given to the respondents to 

dispose of the representations submitted by the applicant, 

if not already disposed of. The respondents are 

accordingly directed to dispose of the representations of 

the applicant by giving a re asoned order within two months 

from the date of receipt of the order." After this order 

was ....... 
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was passed and communicated with lawyer's notice the 

respondents passed an order on 26.9.2002. The same is 

impugned in the present O.A. 

3. 	This O.A. was filed in June 2003 and notice was 

issued in the sam-e month, 	but 	the respondents have not 

cared to file reply in 	this 	O.A. also. 	Mr 	A. Deb Roy, 

learned counsel for the respondents, submitted that he.had 

I not received instructions on behalf of the respondents but 

he would assist the Tribunal in deciding the O.A. 

We have heard the counsel for both the sides. We 

noticed that while deciding the earlier O.A.405/1999 by 

its order dated 13.9.2001 the Tribunal had directed the 

respondents to dispose of the representation by--y a 

reasoned order within two months. Though the copy ,  of the 

order was sent to the respondents they took more than a 

year to decide 'the representation by order dated 

26.9.2002. The paragraphs relevant for decision in the 

present O.A. is as below: 

"The grant of senior Scale of -pay Rs.1400- 
2600/- for Primary School Teacher as claimed by 
you wef 01 Jan 1986 has been examined in the light 
of relevant rules on the subject and 4th Central 
Pay Commission Report and it is found that the 
same,, was not granted to you being ineligible 
Your name as such did not come , up for 
consideration of DPC for grant of Senior Scale. 

"'The pay scale of Junior Teacher in Assam 
Rifles has been further revised from Rs.4000- 
6000/- to Rs.4500-7000/- wef 01 Jan 2996 vide 
MHA's letter No.II.27013/35/99,PF.IV dated 08 Jun 
2001 and this has already been implemented in the 
Force. As pay scale of Junior Teacher in Assam 
Rifles has not been upgraded to Rs.5500-9000/- 
vide MHA's ibid letter and no Junior Teacher as 
such i-s entitled to pay. scale of Rs.5500-9000/- 
wef 01 Jan 1996." 

Though it is mentioned.in para 2 of the compliance 

order that the case of the applicant was examined in the 

light of the relevant rules, but what the relevant rule is., 

is not spelt out.-In absence of reply details are missing. 

wik~" -fhis para alsa shows that the applicant was not 

g ranted..... 
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granted the scale "being ineligible" , . How the applicant 

was ineligible is. not explained. What was the eligibility 

criteria is not known. Though the Tribunal had directed 

the respondents to pass a reasoned order but the reasons 

are not given in the order impugned in the present O.A. 

Learned counsel Mr A. Deb Roy referred to a circular dated 

11.5.1987 from Mahanideshalaya Assam Rifles, on the 

subject of implementation on the revised pay scale in 

respect of Te.aching Staff of Assam Rifles. 

Referring to para 9 of the l .i.5.1987 circular, 

learned counsel, Mr A. Deb Roy submitted that Hindi 

Teachers do not have any equivalence in the category of 

teachers recommended for higher pay scale. Th us no Hindi 

Teacher is entitled to receive the hi ~her pay scale even 

if he fulfils qualification requirement.for other category 

of teacher. Refuting this argument, learned counsel Mr 

J.L. Sarkar appearing on behalf of the applicant submitted 

that. the applicant is not appointed as a Hindi Teacher, 

hence the case of the applicant is not covered by para 9 

of the circular dated 11.5.1987. , 

It is noticed that the letter issued from the 

Human Resource Development is dated 12.8.1987. It is 

subsequent in time to the circular issued by Directorate 

General of Assam Rifles. Para 3'(a) of 12.8.1987 letter 

provides for grant of senior scale after twelve years of , 

service to -Primary School Teachers, Trained Graduate 

Teachers etc. Thus if the applicant is covered by the 

letter dated 12.8.1987 he would become entitled to senior 

scale on completion of: twelve years. 

Learned counsel Mr A. Deb Roy submitted that as 

per the impugned order the applicant is to get benefit of 

Assured Career Progression (ACP) Scheme on completion of 

the ........... 
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the prescribed period. Mr J.L. Sarkar, learned counsel for 

the applicant on the other hand submitted that the ACP 

Scheme has been given effect from 9.8.1997, whereas under 

.the Human Resource Development letter dated 12.8.1987 the 

applicant is to get benefit of the senior scale on 

completion of twelve years of service. Mr J.L. Sarkar, 

therefore r  submitted that a direction be given to the 

respondents to provide benefit of higher pay scale to the 

applicant in, ' the light of the 12.8.1987 letter. 

9~ 	 After hearing the learned counsel for the parties 

at length we do not find any justification for the 

respondents for not considering the applicant's case in 

its correct perspective and in not issuing a reasoned 

order as per the Tribunal's direction given in O.A.405/ 

1999. However, at this stage without the full facts being 

brought-on record we are not inclined to give a direction 

to the respondents to give the senior scale with effect 

from l.l..1986, as claimed but we dispose of this O.A. with 

a direction to the respondents to examine the case of the 

applicant under the relevant rules and orders on the 

subject and in case the applicant is found entitled to 

senior scale in the light of the provisions contained in 

Human Resource Development (Department of Education) leter 

dated 12.8.1987 the senior scale shall be given to the 

applicant with due arrears and interest thereon. The 

consideration shall be made by the respondents within a 

period of three months from the date of communication of 

this order. Looking to the facts of the case and conduct 

of the respondents the O.A. is decided with the above 

A directions ...... 
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direction and cost of Rs -.5000/- (Rupees five thousand 

only) payable by respondent 2 to the applicant within the 

aforesaid period. 

nkm 

K. V. PRAHLADAN 
ADMINISTRATIVE MEMBER 

D. C. VERMA 
VICE-CHAIRMAN 
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In The Central Administr iative T 

Quwahati Bench to 	a ati 44,1,-9  Gv r. ii 

OA N**eo**o**********/2**3 

Sri 	K. Rai 

Vs 

Union of In"a & Othess 

LIST OF DATES AND SYNOPSIS OF THE APPLICATICN 

07-12-1,473 The applicant was appo linted as a Junior 

teacher in Assam Rifle, 

15-12-1973 	The applicant joined as Junior Teacher. 

1982 	 The applicant did his degree of Bachelor 

of Arts. 

i-1-1986 	 The 4th Central pay commission came into 

force. 

11-5-1987 	The respon-,dents decided to admit pay scales 

as recommended by the 4th pay commission. 

13-6-1988 to 	The applicant-attendeel re . orientation 

8-7-1988 	 training programme and successfully completed. 

10-~6-1991 	The applicant again attended the orientation 

to" ~ 28-6-1991 	course and successfully completed the same. 

25-8-1995 	The applicant represented for the grant of 

and 5-1-1996 	senior scales as per. the, recommendations of 

the 4th pay commission- 

P/ 2.. 
0 1 
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1999 	 The applicant f iled an OA No. 405/1999 

before this Men'ble Tribunal for the 

grant of senior - scale'so 

13-9-2001 	The Mon'ble Tfibunal was pleased to allow 

ihe O, A No. 465/99 with a direction to the 

respbhdents to dispose of the representa-

tions of the applicant by giving a reasoned 

order within 2 months. 

9-12-8-2002 	The applicant sent Lawyer's Notice f or 

implementation of . the Ord~ r of the Hon'ble 

Tribunal is OA No. 405/99* 

26 9 2402 	The respondents Passed an order dated.. 

~6-9"-2082 that the case of the applicant 

was not considered on the cryptic ground 

I.beirkq ineligible. 



In The Central Admin is trative! T" Run,~'JUN 203 

wwahati Bench 	Quwahati?." 
Beack 

OA. N o. 

Sri D. Y,.,\ Rai 

vs 

Union of India Others 

INDEX 

Particulars 	 Page N o. SI.No. Annexure 

Amolication 

 Verification 

 f A ~l Letter dated 7-12-197 

 Order dated 27-6-1.975 

ICI Pr*-university pass 9,extif icate 

6* 1Df Dogr** *xamination pass certificate 

7. IE$ Copy of the letter dated 12-847 

#F# Copy . of the Order dat*d JI-5-97 

9* Q & m Copies of th* re-orintation cou.rs* 
oompleties cortifiGate 

Roprosentati*n dated 25-8-199b 

Representation dated 5-1-1996 

120 Order of'the'HWile Tri-bunal' 
dated 13-9-2601 in OA,Ne. 496/99 

13. L Notice dated 9-12-8/2062 

Order dated :26-9-2462. 
Filed by 

ea /1' v, ,nZff 	e~ t3 

(Anwpam ChakrabOr 
Advocate 

r 
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In The Central Adainistrative Tribunal 

Guwahati Bench :: Guwahati. 

"Ao 

BETWEEN 

Sri Dev Karam 

r Teacher in Ist Assam Working as Senio 

Rifle Middle S ChOO1, C/o 99 APO 

Aizawlv Mi.z.0,ra_'x6 

0*000 	Applican-t. 

EE 

Union of Indi a  

through the Secretary .. Ministry of 

Home Affairs, Government'of In 4aa 

New Delhi, 

2- 	The Director General 

mahani0shalaya Assam Rif les 

Directorate General Assan Rifles 

~hillong 793611. 

R"Pondents, 

DETAILS OF AppLICATION 

Particulars of the Order afainst which the 

APPlication is made 

I The aPplication is made against the impugned Odder No. 

A/V—A/97-72/Pers/147 dated 26-49-2662 and for a direction to 

grant senior scale -of Pay to the applicant w. e. f. 1. 1. 1986 and 

fox quashing and setting aside the impugned order dated 

26-9-2662. 

L'kM 

P/2... 0 * & 
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2o 	Jurisdiction t 

The applicant declares 'that the subject matter of the 

&PPlication is within the JiurisiOiction of this Hon'bl* Tribunal. 

3* 	Limitation s 

The applicant tuxthes doclazes that the application is 

within the Period of limitation as per section 21 of . ,the 

Adminiatzative Tribunal Ao.t, 19j;5. 

4P 	Faets of the case 

4. 1 	That the appl.icant is a citizen of India and is 

entitled to the sights and previledges guamanteed under the 

,constitution of India, 

4. 2 	That the applicant was selected for apppint as a 

Junior Teacher in the Assam Rifles, by letter No. A/V-1k/19-72 

dated 7442-1973 in the scale of Rs, il*-165/- p.m. He joined 

as a Junior Teacher in Assam Rifle w.e.f. 15-12-1973. Thereafter, 

he was given pay scales of Rs. '  26C -- 350/- p.m. by Order No. 

A/V.A/1-74/65 dated 27-06-1975. The applicant is a civilian 

dm0l6yee in the Assam Rifles and . at present he is woring as 

a senior Teacher - in lst Assam Rifle Middle school atAizaWl. 

Copy of the letter dated 7-12-1973 is 

inclosed as Annexure - A. 

Copy of the Order dated 27-06-1975 is 

inclosed as AnnexuTe - B. 

4.3 	That the . applicant passed pre-University examination 

in the year 1968. Thereafter, he did his Degree of Bachelor 

P/3 ..... 
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of Arts in the year 1982. It is stated that the applicant was 

a Pre—university qualified candidate at the tine of his appkint-

ment. 
. 
as Junior Teacher in ,Asslm Rifle in the year 1973. It is 

further stated that the a pli ant was a Graduate when 4th pay. 

commission resommendation was implemented w.e.f. ist January 

19860  

Copies of the Pre—university pass certificate 

and Degree Examination pass certificate are 

enclosed as'Annexure 'C' & IDt respectivelye 

4.4 	That the applicant begs to state that the 3rd central 

pay commission had made it mandatory for matriculate WA Junior 

Teachers to undergo Teachers training to become eligible for the 

pay scales of qualified0unior Teachers, The minimum qualification 

for Junior Teachers was fixed as Matric trained or pre—university 

pass. -- to become eligible for higher pay scales under 3rd pay 

commission reconnendation. The said training was only made compul-

sory for the teachers with quslific*tion of matriculation only, 

Accordingly a re—orientation training programme was arranged by 

the respondent authorities and the unt.tained matriculate teachers 

were asked to undergo the said training. It is mentioned that on 

successful completion of the said taaining the Junior Teachers 

with qualification of matriculation only were given the pay scales 

for qualified UnniGrr Teacher. It is pertinent to mention here 

that the applicant was given the pay scales of qualified Junior 

Teachers under 3rd pay commission as he was a Junior Teacher with 

requisita qualification of P,re—univQrsity Pass* 

41's 	That the ap?licant begs ta state that 4th ccntzal OaY 

G*na:Lssi&n resommended reipised pay scale of Rs. 1240-2646/-Po M*  

f or Primary 
-, 
~ ehwAl Teachers (Junior Teachers in Assan Rifle). 

The senior scales for Primary sehool Teachers recommended was 

Rs. 1400 -264#/ -  p.m. It is mentioned that a psimazy school 

P/4... 
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teacher was entitled to the senior scales %index 4th pay 

coximission after completion 12 years of service , The said 

recommendation had come Into force w.e.f. 1.1-1986. The revised 

pay scale under the 4th pay commission was admissible subject 

to participation of primar ~ school teacher in service training 

programme before such teacher was promoted to senior scale. 

Copy of letter dated 12-8-1987 is enclosed 

as Annexure - E. 

4* 6 	That in pursuant to the recommendation of 4th .  pay 

c6mmission the respondents by office order No. A/VIII-PS/ 

T/86 dated 11-5-1987 have decided to adnit pay scales as' 

recommended by the 4th pay commissiono 

Copy of the Order Dated 11-5-1987 is enclosed 

hezewith as Annexure - 

4*7 	That the applicint begs to state that he had attended 

two in service training camps conducted at Kohima by the 

Education Ministryp Nagaland and also attended in the re-ori-

entation training programme organised at Shillong w.e.f. 

13-6-1.988 to 8-7-1988 and successfully complipted the course. 

Thereafter,p the applicant again at .tended the orientation 

course organised at Shillong w.e.f. 10-6-1991 to 26-6-1991 

and successfully coupleted the course. 

Copy of the re-orientation c ourse completion 

certificates are enclosed as Apnexure - Q & He 

4.8 	That the applicant begs to state that he fulfils all 

the Conditions for his entitlement of senior scales of Rs. 

1400-26co/- p.m. as Junior Teachers in Assam Rifles as per 
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the recoomendation of the 4th pay commission. It is 

respectfully submitted that the applicant obtained his 

Gradution and also completed 12 years of service well 

before the implementation of the recommendation of 4th 

Pay commission. It is reiterated that the applicant had 

undergone the service training programme whenever he was 

called for and successfully completed the same. But most 

unfoxtunality he had been deprived of the senior scales 

of Rs. 1460-2600/- p.m. as per 4th pay commission recommen-

dation though somip of his coleuges with lesser qualifications 

were given the sexxi senior scales. The applicant was 

representing before the respondents authorities without 

any -result. 

CopiNs of the representations dated 2,5-8-1995 

and 5-1-1996 are enclosed as Annexure - I & J 

respectively. 

	

4,9 	That the applicant humbly begs to state that he had 

filed an Original Application No. 405/1999 for granting of 

Senior Scales. The'Mon'ble Tribunal by an Order dated 13-9-01 

was plea'sed to allow the application with a direction to the 

wespondents to dispose of the representations of the applicant 

by giving a reasoned order 4ithin two months f som the receipt 

of the above order. 

Copy of the Order dated 1.3-9-2001,in.OA No. 

405/1999 is enclosed as Annexure - - K. 

	

4.10 	That the respondents did not act upon the said order 

of the Mon'ble Tribunal and were silent an the issue. The 
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-applicant thereaf ter ., sent a Notice dated 9-8-2002 through 

his I;Kwyer on -  12-8-2002 to . the zespondent No. 2. Af ter receipt 

of the aforesaid Notice dated 9-8-2042 the respondent No. 2 

Passed an Order dated 26-9-2002 that the case of the applicant 

was not cofisidere4l being ineligible. The reply shaws that the 

applicant 0 s case was not placed before the DPC for grant of 

senior scale* It is stated that whereas others-  cases were 

Placed before ihe DPC for consideration of promotion to senior 

scale, the applicant has been denied such consideration on the 

cryptic ground being ineligible, This Order is not as such s, 

a reasoned ordeer, The applicant begs to state that he is 

eligible as already explained above but he has not been con-

sidered for promotion. The ground on which he is said to be 

ineligible has not been stated anywhere even after the Order 

of the Mon'ble Tribunal to pass xeasoned order. 

In this connection it is stated that in the said order 

dated 26-9-2002 respondents have informed the applicant about . 	 .1 	
1 	 . 

the policy of upgra4ation w.e.f. 1-1-4996 which is n ot the 

subject matter of the present case. The case of the applicant is 

for promotion to, senior scale under the 4th pay commission 

recommended scales excepted by the Goveinment of India. 

Copy of the Notice dated R-12-8-2002 is enclosed 

as Annexure L 

Copy .  of the Order dated 26-9-2902 is enclosed 

as Annexure M. 

4.11 	That the applicant humbly begs to state that there is 

no urgent reason for withholding his promotion to the senior 

scales in 'terms of the recommendations of the 4th pay commission. 

P/7 00 *6 0  ** 
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The applicant in his representations dated 25-8-95 and 5-1-1996 

stated that he fulfilled all the conditions of the 4th pay 

commission recommendation for grant of senior scales i.e. 

Rs. 14QC-26Qo/— p.m. to him. It is stated that the subject 

Mi, tters of the present application are same to the OA No. 405/ 
1999 as stated above and the Hon"Jole Tribunal was pleased to 

issue direction in the said OA No. 405/1999 to the respondents 

t o diSPOSO Of his representation with reasoned order. The 

respondents have disposed of his representations without applying_ 

mind and have passed a criptic Order. The respondents took the 

applicant to be l inelivible ,  in a Vauge msnner . for the grant of 
senior scales Si pay Rs. 1 469-2600/— without assigning any 

ground. The respondents have whimsically and cyri,;.iously 'denied 

the grant of senior scales of pay to the applicant though he 

fulfils all the conditions in terms of the 4th pay commission 

-recommended actions. It is stated that the Senior scales under 

4th pay commission has been granted to other teachers including 

Hindi Teachers but the applicant has been denied . Malice on 

can and Malice in fact is explicit in the facts and circumstances 

of the case. 

4.12 That the applicant demanded Justice, but he has been denied 
the same and this application is made bonafide and for the cause 
of justice. 

5. 	Grounds for reliefs with legal pzgvisions. 

For that the applicant is entitled to senior scales of 

Rs. 1 400-26@2/— as per recommendation of the 4th central pay 

dommission. 

P/80 0 0 * 4 0 



5.2 	For that the applicant fuLfils all the conditions for 

grant of senior scales as per 4th pay commission recommendation, 

Foi that the respondents have, withhold the gaant of 

senior scale of pay to the applicant without any cogent reason, 

5,4 	For that the applicant obtained degree in the year 1982 

and also completed 12 years of service prior to the implementa-

tion of 4th pay commission recommendations. 

5.5 	For that the  respondents did not consider the case of 

the pplicant on cryptic groundibeing ineligible'. 

S,-6 	For that the respondents h&ve passed the impugned order 

dated 26-9-2042 without applying mind and took the applicant to 

be "ineligible' in a vauge manner, 

5.7 . 	Fol that the respondents have not passed any reasoned 

order in terms of the Order of the Hon'ble Tribunal 4ated 13-9-2001 

in OA No, 405/1999. 

5.8 	For that the action of the respondents is the result 

of whimsical l  arbitrariness and crypricious and offends Article 

14 v  16 and 21 of the constitution of India. 

5.9 	For that the respondents have granted senior scales to 

other teachers including Hindi Teachers but the applicant has 

been denied the same though he is entitled for the same. 

For that in any view of the matter the applicant is 

entitled to the relies sought for. 

P/96*00009 

0 



Details of the remedies Exhausted t 

The applicant declares that he has exhausted all the 

remedies and there is no other efficacious remedies under any 

Rule, and this Mon'ble Tribunal is the only institution to 

adjudi~ate the 'subject 'matter, 

Matters not previously filed or pending with any 

'other court. 

The applicant declares that he has not filed any case 

on the s~ bject maotter before any court, forum or any other 

institution. 

a. 	Reliefs sought for t 

Under the above facts and circumstances for applicant 

prays for the following reliefs : 

8.1 	Thij r&pplicant, be, granted senior -scale of pay of 

Rs, 1460-~26ee/_ p.m. w.e.f. 1-1-1986 ie. from the date of 

~mplementation of 4th central pay commi*sion recommendations. 

The applicant be given all the consequential benefits 

and be paid all the arrears k of pay. 
n to( Ilze - 2,C 

4 

Any other relief or reliefs as the Hon'ble Tribunal 

deem f it " and paroper. 

The above relief s -  are prayed for on the grounds 

mentioned in para 5 above. 

P/ 1 0* 0 0 0 0 * 
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9. 	interim Relifit t 

As, the Mon' ble Ttibunal deem f it and proper. 

I$*' 	This application has been filed through Advocate. 

110' 	Particulars of the Postal Order. 

IPO IN 04, 

L~at e__ of I s su e 

iii') 	issued Fri om 

iv)' 	Payable - at 
I 	- 

12. 	List of Enclosu,,res 

As per Index. 

Verification 



VERIFICATION 

I s  Sri Dev Kumar Rai working as Senior Teacher in 

Ist Assam Rifle Midle School do hereby verify that the 

statements made in para 1, 4,, 6 to 12 are true to my 

knowledge and these made in Para 2. 3 and 6 are true to 

my legal advice and that I have not suppressed any mat*.rial 

f act, 

Ap4 1,0  sign this verification an this 18th day 

of June, 2063. 
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IN9 z7l'CT0i-,'. 

NO. A/V-A/19-72/ 
	

7 D --:C 730 
.1 	 1 

7 r, 

Shri Dev 1,,',.)r,)n Rai, 

vi I ari 	vj 	u nu r, Im 

P.O. - --  -JAC 1- 

OF JIRPUC~ ~~ -E-:ACHEII. 

I 	
You are. her:!~ Inr .5-:lncted for ar)ro-i-n;-m-nt. 

Teacher a...-sainst th--~ exist.irp v,:)can---; of Iltil F-In. '~Lssarll 

Ri -Irle, in tiio nc,, ;;I.e of 

J-65/- Pin ancl otw--  allo-,-Yancm~ as are 	 'rom time 
t o  t4 l- 

- e 	- 	- 1-. -C- c.r dlltl. -~ - to Yoii are hereby (lirccl- d to rei)ox 

h c Cc 	n ci nt 1. 1. t i R il . A r.; 	R i I 	t A LC 'X' , 	a nq 

s-v(-n days, (-7-n ri~c~--Ant of t:)if -; 

	

'~);" clinIm"ll! 	I ,-.( f -11 	i. 	) 

f-cl 	 f'~Croj.- (~ jolni.nq thc ow--:L ,., .-. 	arr? to- nroolir- 

ce 

.(7cc, n -)t - , , n, ir o*., ., n c,, xren ,,:~ r3 Find 

fnr ver3J.i.cation of agn ct.c.' an ,l 	 frow a 

clasr, -1 Gazct'- ed Of Llicc'r ).egardinq bnaracll- ~--r and 

2. 	

' 

/(-)ur anv~oin-tmcnt is also stO- ject'to --nur,  furnishinn 

in t0e. form of oatti ;:-7-tid af"irmation. You are 

-a, a ri'i, 	ard:iur, Trinui. 

	

lial-1 to serve anywhere in As'sc 	V, . 

1 -11-IFFA, Necti-land, 5j.'w.l,,Jm or -whenever A!7.sem 	Units 

ts or 	 %,c-u are calle-6 ur)on to go - Yo ir anr.)0intment 

is -, I -c,o F~ uijecu tc-, thc condition that you will not 

for 	 to a s!.,itj.on wlie~ re vc~i-,t husl-~rind/l.!i.fr-~- or an-,!,  

other ,  rclal - i.c.ns mn --Ir 17~~ 

Contd-.P/02- 



2 

at the 	O f Joirlinq 
3. 	~To TA/DA will be admis'~ _ 

the clutieS- 

~",awhnery, Signed by 1,13 i 

For inslector Gcn ,,.~ral of 

rzif les - 

_1_0  
. 
-IQ Arunachtll Range 	

Rifles 

form.-it.jon - 99 APn for inA. 

2. 	Ccrn, ra n( :,) ,_, i-, t 	t ',-I P. n 	Asc,@m Rif 1 e s 

and 99 APO for intorMation 
nol- 

	

ac ,-.j.on nle8re- The r c 	
t ina 

nccessc 
d a t e  o f the indjv i (3 u nj may 1,e forl-' ­Ir (3 c~d 

to t"'is HO ~
as per qradation li-st n r ,-)  f o rma - 

11 
~071 

_) t R ec-I r 11 AR Transit 

	

C, 	 Reported , 

	

0 Ain 	 HO on 1,4 Dr:.,c 73. 
c 	 for r, 

on 3.3 'Dc and left 

Signed b.1 Rear Tnchar(le 
e .00 r  j:  Pn HO 

on 15.12.73 



S141 L 	XV 
: !A,,lr'PECTCi.R G"'HE 	

I 
ASSc,6%`l RLIFLES 	 LOv.,G ANAlf, PC 

j:7, 	L 0 F 

D 1~ 

-65 D,3tCC; 	27 JU-1  '-/ 5  

:T h e inspIcIctor Gcneral. of Assam Ri*flC',:,''Sh'-i-.1 3-Orl(J .  aPPOir)-" 

- -r in 11 Assam Rif 1. C',  S S hri D, \11(App.~j --tAj,! temporatily as a Junior Toaclic- .  

t from L5-th Decernbcr 73 	un in 'an cxistlng vacancy with. c -ffcc 
pC r _350/ furthc:c- _r6ers in the 'Scale- ~ Of Pay Of' 	260­ 6-lD26-F_-D-0 3 0 

month plus Otj-,cr allo\%,anccs from . -IC jjn e -to t inic-  - 

in ;) y i)c 
Vic appo.,~xltlllcnt 	 and 

no -tice from'cilt,- h .er side'. 

Tho appo*intcc is ld-able to serve .  allywhere ,  In Ass, 	rui 

prad'es h/j' ~l a n:'L'pur/NU'Zz,  o ram/14a g a ~_,) rid /S:Ll(k in and Tri I 
. 
p .ura or whcrever 

sd-/- 'NiG HA7ARI 
1111 a j Gc n 

. 11\JSPECTOR GENEPAL OF ASS~%[,-1 RIFLES 

27 Jun 75 
1,11 6f i).0 J~o A/v–k/1-74J65 

C 0 py to 

Aodl.- Accoul-ItOnt-1 Gencl- r-11. 
~ Ccntxbl 	Arui chal. P 

HQ A ru n a ch a I Ra rige 
Assain Riflcs 
C/o 99 NPO 

1 . 	
_-`IEGl.ST'E-RLr::D,/SD0 

o_~i i - —na nZ —.1i YC 
ll A S, S ILI M 
C/C) c)g APO 

for, infomation with 
letl-,cr ~jo _L.1500/74/A 

J. (p. n a ('cp 74. Thc O.l.- ' 
is retuxned. hcrcvlltll- 

r('11crencc to his 
TV/663. dat,(lcl .1 , 9-t-il 
matric ,Cc~rtif lco -Le 

X x , Y, -Y 	Y- X Y 

f or INSpr 	
I/\. 	01 AS ~~/.OA R)TU—) C,r0l't G 

C 
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DEGREE EXAMINATION 19.81. 
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PY 0  D., 	f MinIstry o 	 ufoptt. r iiuman ilusource uevelo ,, 
f Liducation lettar No* F, ~ ,,18018G-U'rl UiALVU - 1. 2 AkAk 

	

WIJ10'4 OF PAY 	OF  :3CJIOU~ A j,.ibJect  t- RC 

1 4 	1 am d1rocted to s ay that tile National comAssion on 
teacnars undur Lhe eiiairmnship of . 	 W prof D P Chattol vlhYfaYa 

rvice hai3 mado vtiriou. ~i rdcommednationo oonuorning PaY "lid 130 
jA 

	

	 conditions cif tuachers at JW1001 1!!WG1* P911dinil (JOV 03  
doc'sion on t1ja report of i14'ational ooilunission on toachers 
tile fourtlix c-: , ntra:1 pay 	 only rpaom ~n-ejidQd the 
replacement 6-cales for,  tile school tuaChqr.19, AC(;0l'd111,F1Y 

jrtr 	4 	, i~f V'riance tlisve ~ pq7 	w ,2re 	 vti vide 1 UrAr;trj 	& 
'I)-IC/86 Deptt of E.,;p 

' 
3riditurai, ) 113 Notificati nr; No.F.15 

dated. 1.)th L,ept 1966 rnid 	-id o A 1 ,),,. - 6. 	 it WaS 

	

tor,A: tiv ,  revi ~3ud 	I..-' -! of P;;AY I'01 1  dif Vot of -At gradus of olarifi#tJ 
Leacnera are wi ~if?d only on flie rouoinineridations o (iie f6urth centr~ 

, pay Com)AIssion, viat decision on the recoaunun ~ 	 1.01114 Of Natiol~al 
oommission,on Teachers- I is yet to be taken Ax i-irid that it would 6 
doli& a 

. 
a soon as possible. 

20 	 In p;art'ial modificution of finance iinistr Is; Notific:jtian 
i4o.F.15tl)-Ik~/U6 dated .  1)Lh ) ,4i)t 1966 and 22rid ) ,up( 19 ,36 p  by 
which replacemunt 3Q&leu wero - g.J.Ven to school telAwWrat it 
haz now been ducided that t1if) revised VAy scale--s 1)1 school 
teacherAi in 'all union turritorien ( Except chand1j ,, 10i 
ii,cluding Govt. aidtia' aclicol.s arid orgarii.,,~ ationm 11ita kendriya 
Vidyalya sarigutnaw and Central ',Vibetan ~~Cliool -jWmInistration 
etc will be as under 

Cateppry, of ;~chool ruayiiers Revised  L)ay ou!jes 

Prirdary 3Q11001 tiXiCiler,11 	iz. 
Ea-40-1800-1-0-tio-2040/- 

~;enior --'C'U103 	 16, 
2500-60-26()()/- 

L 	 io, 1 640-6 (1 -;-,  ()()()-w i;B-60--2.5b 0— .5131oction grade aftur U 
year,,j iii ,3anoour ,iciileH ond 
I'Attoininfilit of qualifloation 
luid Cliwil for,  Dj 1 110 

b) 	Trained Oraduate T- ~ ,aLhLcrs/ 	vs. 14!.)0-4-%')-'Iuo(.')-1650-l'B-5 
of' Prijdary/Lchool 1 

'SF:r 	.9 Ca 1 Us 	 Rs. 1640-60-;10 )()- ~:,'B-60-2 
Ofter 1P. yezr:i 	 60-2600-717 	 )r,)Ol- 

o'k-Iluction scal. (afur 12 	f(s. 2().)o-6o-;) 
1p ­'00-100- 

attaininerit cf quaLificLition3 5.500-1*11 * 13-1 00--5 ,)oQ1- 
.. f  laid down for ?"Tr. 

(C) 	-Post Graduate tuachers/l)uud R3. 1640-60-.'f'()() , ~-~7,b-60-2 ~~60- 
I.. 	I M41!1t,_1r Of Iliddle 13CII001 	E)) - 2 6 0 0- 15 -,)'[ 1 ) 0- ­3-  -7 5 - 2 ) " 0/ - 

	

t.1flicar jeales 	 -7; - 
k,lrt-.'r 12 yCarS 	 2u25-EB-75- 	 E3 - 

100- J ~ . )- 0/- 

1.),lection sc;Uo3 (aftcr 12 
yo:ir3 11 - 1 ,;(_, iAour xxxxXxx 	100- ) 2 	1 	 100- 
t; ca 10 ) 	 4()0()/-- 

Z~ 	I t 	;j Lso been U;voiJu-~ Lo grWit te-1C1111i,-' fk1lCQ 1­ - 100/ —  
Pin to Priiiiary :jchool. teacher.9/11in of primary i3cliouill, trainod 
graduate teaches, Heaudi.iusLer of ME' _)chools and post. graduate 
teacher%._-)pQcii)1 ullc at tiia ratu of 150/- Pm will. I)-! I>aydblk-,  to 
vice principal Arid princi,)al of sk-jnloul' ,3ecowlary lu'llool arid 
Headmaster of .,iecondury school. 



30 	 P19Y 30a'le-S 'will be the rollwi 	 Got ng. C011(titions -I- 

While gerlibor sccilowill be granted 'all
~tr 12 to Pl,imar~ S 	 years chOOl teaohers o . trained gradumto t achers/ Hbl of primary  SC 1 1001 a * 

rid Post 91-aduate teawiero 	of 	\1 e 8 011001 the selection scale wi]. Ofter 12 year' 
' 	

1 ba granted* 
Tvi" in. tile senhor scalie of thq  s  re ~irwctjv e  

For the Vioe principal/fIM Of Secondary Gahoo Is th(.Zre will bo oill sunkor scale aft4ir 12 year's no selccti,~ ;-1 &care, 
b) 	~l  ~j  num!, 

:'? Z' 0 	 i , el ,~ictlon soale for Pri=Iry nchool taRollevia l . traill ed graduate tuacheirs/ffiq 
Of P1~101 ; -'USC11001 t. P03t, Uraduate Teaohers/11,14 Of Middle TOhbbl will be restricted to 2C% of t 

. 
he fillmiler of posts il thf-,  .9(inbor scille ().r -L-1 10  ruspectj,ve  

U) 	661341or arid :iclnotiotl scale 'Will be 	after regardirig-Lhair Satisl'actO 17 PelPlOrmanoo by an a~propriate DPC 
d) 	Every teachers wo u l'd be required to PUIVt 

. 

iciptite in 
ant in-servioa traing PI'09ratrale of It 1013!"t 3 weekIX before he/'She 'Crops or, r,,B or  is PI-Omoted to tienior scale or 1191-00 -tion scalc ke once 11 overy 6 d theat where al ,ra  ,gain iints fol" nuoh traing 

. gars PrOvidc 
0annot bi:! Tajad ev  t1le j1ppoil -Itillr  , r  AUtllor. ,.ty  

U cat.egory Of teacherq fol ,  a specific  pe 	 e -n" 

e 	Altlirough 	
riod of time, 

fO 1% PurPOses of ~rajlt of selection* 2cale primary sO41 1001 'teachers ia l l(I trined grcidUate JAX90jua  t0fichers will be reQULred to obt- Q'in higev qunlifications . 
They will not be requirea to s1 lift to an  j a ~41tjt ,  
A-ligner Irdval. 	 ution of 

Appointment to the poat of -,VXiMk prilialp".11 vice principal. and IN will be made 
of merit. 	 in all 0 0 1100 1M Oil the basis 

4* 	The revinad pa 0 CIA 10.1 
will be app 	 y 	 tuachelial.1.0 and -

~Iplwial Gllc 
the p' 	 W'tl-1  (1110 (it 1 1 1 1 0111 1 .1 .136# I'l)" ""El"I 0 of pay for eriod 	Lo 31,3-o6 w-LI-1. be  acol, ue ()Ver  &11111 above the arrerrs ',)f Pay cO1'-:;squcnt 	tho revisioll  of 	 on the recomendation Of 4th pay 001affli ,3 iD11 VidQ minstry Pily  NO '15(T) TC186 d,, ~ cd 13- ,i~-1965 and 	 Of N1 nitification 
in providens a/c. 	 22 -9-36 vill'sava to.deposited 

5.- 	The aboN,v WV sc ,"Ile will be applic ab' e l to 1011001 - teachers of the Categori,38 M-'~Iitionad above arid to tho incumbail -s of such taohkbg Pokt are nnaloginc us  to tile spove 
 me ntined 0 posts of .tean'bers Vorking,11 1  -schools in all w1jon territorias 	except Charldighar 	 Includilig  gOVt aidcd Schools arid organir-ations' like kendriya vjdj)0ya'laya 5aakatom p  central tiberal joho  Adm.oct ., 	 01 

60 	Amenda inall t t o  tile centr,~.)l  civil 
ar:nlor ( riilbw pay rules, 1986 will be i3oued 	dePul'utly by the '-Un of 17i n . 

7. 	This iss Lke .r 	'it , , tile  ; w 	
Oullcurl- Once of Min of Fin ( Dept of Expd t vjd Q  t1 joi j., U0 1,j " o. 4183/6 N118-7 date(I 10-tk-11Y87. 

11,* 
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A,  

FOX 23510/230 	 Hahiinide.,ihalaya A.96amliifles xz 	bp 
orate ('ener"A soam Rif . Ic 3) ire Ot A ,  1.1,111onf,  - 011011 A  

1. ~̀ uy 87 

List ',A 	'W 

T1f1 -*,' f?"VV"B.D  PAY  "GAJA~~ 111 PAPLE1,11 13NTATTITI 

VI(- rovt of India g  Ministry,*  of Pinance Notification dated 
13- S e -p.' E36 while approvinp th(3 1  :~ Pvised pay ica"ies of the -CerrLral 

0 	cornmen- rl)vt- en1P1rJYPP3s Of pToup .13, 0, and. 1) in -pursuant t Ah r 1 
dation of the 4th ('entrL.11 T)ay'commission has approved _Miy Soille.13 

0  6f teaching staf f under' item V, of l ot S chedule part 1 33 -1  att to 
the -Notif ic;-It ion in' the aforesaid part 13 	tho followinp,  pay 
sdal( ~ s have "been recommended to the catepory of teachen,B mentOiled 
a p.a inat e acil 

Ser Cate pory -  - 7. Revised 
21o_ L 	

— — — — — — — — L -- — — — — — — 

1. Primary-4chool Teacher 	h 330--;10-360-o- hs 1200-30-l 1j6O-)X_ 
300-15-500-11-ITI-15— ­  40-2040//- 
560/- 

Trained p,  raduate Teacher ,  hs 440-20-5004,'11- hi 1400-40-1600-50- 
25-100-1-111-25- 	2300-1;11 ~-60-2600/- 

-7.50/- 

7 

it ­ h;~S_~Ido been recommofided that those Aeachvro 
in 'the existin' rr,acajes of pay. mentioned in Col 3 may 

I be piveh the revised -'.etcales fhentionod bi thio Gol o 
inir 	

. illy.. after 
n s u r 	~ ).-iat they have the prescribed qu, ,ilificatiori.. r3. 	In the authority -)f ab o ve recowmendati --nis, pay- 

. 
scales iii 

resnp.ct of the teachers of Assain Rifles have been examined with 
a view. :t.p. find out whether or not -~he existinp,,  catep-)ries of 
teachers 

* 
in AS'sain Rifles' can be allowed to 'dra :w the hipheil  pay 

scal.es:-as nanctioned by the Oovt. 

4.% 	1-h has been revealed fr ,)m the report of the 4th puy 
commiss-ion urider -Para 11. 41 of cha ~~%er 11 t1'at -the fol' owitip 

.
(.Juall ~ ication are required for the aT)pointmelnt of the catepoj. ~~ 
.of - tea*cher mentioT-ied apaiiist each :_ 

Primary Teacher 	T.!atriculatioyi or"equivalent with. 
baoic traifijiip or diploma it ,, 
Education or one year teache.rs 

1-ArainivVP certificate course.. 

Triaiiied Craduate -Bachelor Doo - ce with defrre(! )x ,  

9 * 
eucher. 	diploma jrL [3(jjjcatj-)jj.' 

As Per Recruitment Rul6 Of TuT'i -) r Teacher the' qualification 	I required i.9 Matriculation with Teachers Trdiriinp or pre-UrtiverlijAy 
..
Clursb. ThiO 4 ~alificatiorifor our Jwiior Teacher Jji J ~ect 1jule 
(,losely cor'responds to tho qualificatiorl cupm!steo for the pi -'irman,  
SChlll. teacher. QW-11ification required for f3enior teacl(ier ij'i Rect' 
Rule is oraduate with derre(-~ in teacherq trairiiiip. Thio- (Juali ~ ication iq alse) P ~tuivulont to that provide(t in the 4th pay CW11rJ1i 13'3j-)n 

for rraduute teaol­ieru. 



!FK  
7 

"2- 

T  eacher 
,~,t t1 le catepory ak jr Rrom above it Ma-V-1,10 se en t I ,A 

9: fulf Jib the qualif J. C, tiorl Ile quir(M(~rlt riven for A, a ll) - P i f 1C 	
~~ r Te ~jcher of the deP~artment 

	

the - -nrimary so.'Inool teach.dHs and the 	 urovded in acher as fulfils that for thr,  traihed praduate te, 
their respective Rect Pul(l, - 

tb ~-
It thO followinty pay Rvale 9 as is t  t he re f -) -.r e ,,' d e c 	C 7. 	1 	 t. y , of tl.,() Schedule 

sanctioned'by the r.-)vt' )f , jrldiu under par 

jnentione4 ,.3,bove riay' be`.~dm'jtted to the followiTify 

	

. ,k 	 Revised 

0- L 
1 2 0 0-3 Q-1 56 0 -IT,  -4.0 - '260-6 -290-IM -0-'526 - `0 1. Junt. r. Tea 0 

	

-1 0_ 	2040/- 390 
1400/,- 

3 -50 	 M 	0- 	l'o-'1400-40-1600-50 2 	5'0"T1`i,) -r Teacher 	1: ~, 	 _3R 	
2_300-T-,'B-60-2600/_ 19 - 5 0 0 -)1.5k 3Exx 	1) - 

560/- 

1,411 ile admittinry the hipher pay scales as.above the fill 0winp,  

may be-to1jecially examined and enf3UT,ed 

t r iculate Ilp must have 

	

T.Unior Teacher.,  If Ile is a ma. 	
Anr,, or diploma. i~n,' t h(, ccFtJfTqaTe of teacbern basic trab 	

f icatk or Ile education or one year teachers traininfr certi s, . Unlier 
Must be w,i intermediate Je, vre-university Pa 

As,ailowed. 
il'),~ circumgtar)ces relaxati'M Of qualificatioTt 

teacher' does not fulfil the dbove mentioned 
tted,the 

I 
revised Pay' scale. 

quql'ifIcation. Jts -be will'be admi 
of it 950 -20-11 50--L'B45-1 50()/- correspondinp ~0 - his'Oxi 6t ill l 
Day 	 the 	 of tt~ 	1~9~vet_. $,-I id.. T)a rt 	 g- a qcale as providod: iYY,, 

~. , ho 'are praduate '  
I b) %,_Ientor Teacher. 1.1 hose. senior teac ,  ers 

-C admitted to above -ere with der e or (H.ploma in education a) 	
h -) d 0,jit have the, hipher pay scales; lther qenior tPachers w 	

-ity are r(~ quired qualification irrespective of their f3enio) 

Tiol-1. eint 
. Itled to. received the, ab, 

. 
)ve' hip)-ier pay scale- They 

will be 'entitie&J,o revised pay scales correaPondinty to 
-,u, 11eir exiotinp- 75uy sciaes which J-9, ~s 1200--30- 1 5 6 0 -BB -40-  

-11 	ven.,in Part 'A' of the abovesaid S-chedule. 2040/- W3 ;,i 

-ive _q Tb'e cate. frl) ~
y Of 11indi Teacher does not hi 	j~ 4xM.RMiXXiMAi 

ter 
ix' e 

	

	 77_e~acher 's recommeridecLjor hifi - rice in the 1-r-C ~Mp o  n re:2 u nt of Vij,id.i Teactier 
tAllso the qu@,l.jf icat 	 t o 

id ~vd in P. RO-ct _Buie s ,  doeo not - f Ulf il 11-V  col i 
s. Thus no llindl --Teacher is entitled-to receive,-  

C r ay S c a le 	 jeation. 1 1 	, 	a : ~ 	ven 	13 	fils quail the T)Elj 	 ro) V e 

~2,  e ~q i I iri - ~~ep i e ~no ~rr otiler Cate p-)ry oj - -teac ier. 

The above order may be impleuiciited in iTantinfr tji ~ h i H'ie r 

-nay Scules , to the ent ~tied junior teachers and seridLOr. te ~ache)'S 
IT 

(-f fect from. 01 . ,Tan 06 ic.$ the date, of irtiple,mentatili~Nof t 

revioed pay staies. 

not 'be 'however, any represevtatiorl fr4  ;There wil 	 i-ji f he 	 4'e ,I. oay scales h \beeA"'  

	

ini cumbent in this order becuuge tI 	 Is T)e 	r&c r 
admitted ti the concp -rl(~d catcrr)ries of teachers i , 

c 
 r! 1 

require7 
I 

onaition of (J.ual fi atill_~Ii, if the r ov t .-):C In rija nt the nrec 
Ment provieed In their re-S -POCtiV ~! 14 "t FU 1. C 'c3 ' 

3 ow 	~nd 
ln3er will be iriniouientcd On pergonal 	le ( I F 

12. 
tile. Gomman(1ant. r,11nn-vision of 

Al~ 	
x X  

R")Y) 
G ,)I 

	

j s t ~IT A 'Dire 	A ,Ctr)r( 

f or j)ij, p(!to7 ,  reneral. 



ITFTzf ~ (TFU;T rErTfZT 	ITRff UTTIT 

KENDRIYA HINDI SANSTHAN , A GRA 
Ministry.  of Human Resource Development, Government of India 

SI. No. 

3372 

5FT-rTFUTU FTzrT wm FT —~~r --Qm 

IT 	3 6 - [IN 	0.- 7-­80 	 -T ;~7 T TT 	 PT;1 T 

TIT ~M 

f'TZTT NO fffT;T54Rq71 f;4q4 U T4 R_-T U '4- 

This is. to ceitify that- 

Hindi Teacher- 	- ----- 	 tegularly attended the 
0 rientation Couice orcaniscd at 	 f I Om 	 10 

by the Kendriya Hindi Sansthan 	Central Institute of Hindi 	Ag ra ind that helshe 
successfully completed the Course vOich coniprised the following subjects- 

2. T941T ff,T47- WT 

I-ITtTF - ))-%M 
fa Fq Date 	 )I [ T~ 	 u F:i;5r 
TzTi;:r Place 	 Centre Incharge 	 Registrar 	10( 	Director 



3. 

Date 2B uj~ 	I 

~9T;i Place I(-J T 	W -) 

r-q~zff; 

Centre Incharge 
	 Director 

f~ 

.P. 

A.6 C-) 	f 6' jqJ :;9;;2WR57 	WlaFel _754M C 

CENTRAL INSTITUTE OF HINDI 	AGRA 

Ministry of Human Resource Development, Government of India 

-Ilk ST,q 

SI. No. 

~ f  - - ---------- 

STITTNTU fqi;qT 7TUT Q q, 

f~q~ ;9&qTqzF 	 f 

i~Z[TV 	 'EF i 0  
;T Zft T -~ 1UT T 7,;q ~F) ~q 	5T Zf If  T1  U ~~q 

5PT f7U­ 	~7_1. f'q TT 4 UR47ff 

T T4 

26 
7~r ~[ZTT I Q' 

This is to certify that___.5hri__P.ev_KarAn—Rai  

ASS.7jn 	 ----------- 	

regularly attended the 
Hindi Teacher 	 9 	0 -z-8# 6# 19 9 1 

d at Shillo _trom__-!Q-#AP-L_"—t  Orientation Cource organise 	
heM/ successfully completed the 

by 
the Central Institute of Hindi, Agra and that 

Course which comprised the following subjects - 

4NT 

2. 
 317-ZI 11PUT 

:1 



i~= __ 

j ~r 	C C'5 
51-ir -i 	K Rai 
22 Assam Rif 193  
C/o 9q- APO 

Rif las MQhnnidoshn1@Y," Assn 
j irqc tor ~~ ta Ganer"ll Ass 'qln Rifles 

Shillong 

(Thr,~
ugh Proper Chnnnal) 

G R P NT 0 

Y')r 

Q 
ce 

Sir, 	

t.j os t r '3 ~)Pectfully I 
I 

 bog ~
to submit the fOl lowing fau 

I 	 Pleaso 
a , nnd favourable ;action 

	

jin,~
3 for your kinJ peru3 	1. 

ordonce with the r(3v j 8 dd pgay strui.- tur(3 

	

T hSt Sir, in acc 	
of the 

based 
on  the.  recomiliendations 	

fourth Centgol, Pay COM' 
Assam Rifles are drouing ths s cale  of  

8 _ 	 hers of 	
r 	

r the ,ion,  G ov t tsar 	
m;~ ry School T99—hOrs sarving unda 

pny nnaloqoL.13  tO thu pri 
Centrol Government. 	

5ca ja s have been gront(sJ for 
- , o, two types of 	 1 ,  0 - a fid 2C As C 	

Is SC218 is r,-, 12001—  

A 
 s,  I  S ~ m  Rifl es  toachers or The zacold of,  
the oth( ~~

-.r is. r- 0, 1400/. Q7.. 26C 	chers havinq nttainadeither 
son granted to the t0a  

2600/.~- Nis 	g . pro f a ssio,nsl qu--li ic..ition I- 
of the f0l.16win 	 or 

(a) An individuel must be trained Gridusts Teach 

(TGT) 

An individual mu st have' 
 completed twelve Yo l'"' c' f  

	

t 	be 03.1g ~ibla f or  grant 
of senior 

sorvicO ju'- t o 
Sca le i ' G 1~';o 1400/ 	260D/ 

I beg Your pardon to Bay th a t I fulfil t.ha conjitions 

requ i red for grant ofasenior Scalu Pay* 

th 8 ,im plamentation of the revised 
Firstly, prior,to 	 he  completion of 

ca 	 ) i n(3d my GA dogrea With t 
p'lly S . 

le  I h ,'Id  obtc 	 1  serv ic e. (S u rviC ,3 period wanted 

twalvi~ yn ~'rs o f my. professiona 

for grpnt of Senior 
Scble. 

a sorving Uith,3rd Asss
,.n Rifles ot Kohi" 

	

sacondlY, whil 	ling camps condljctp-d at KohinO 
I pttondcad two in-servitJ trrair 

by -Lh3 
E d uc'-.1 tion  Ministry t  N,-agalogd- 

th@,Ori3ntotion CoUrS13 twice 
ThirdlY9.1' have undergona 	 f jjjndj,A-grn. 

o rgnnised At Shillong by tho Contr;,;l Institute 0  

i  S  I raqUaSt Your hanour t
o  ~ irj.11,y mnni-

I n v i e 	 le. I 

	

,w  of tN 	?.m antitlod to 9'2t the 
pu l a te tho ms ttor to S(33 3  
asp ir,__ for 

I rorther ex t3ni my 0 (lus --~ t to  Lp"a my  
accntinj I submittscl on 2P M,'Y 93 And 

	

',P,Jic -  tion also int ~ 	

v 	their letters NO- 
AC Rpnoa. ~ ssn m RV18 5  i '-J  

f o rw,~ rdul by Jun 

I 	I-liahly . he oli 
. 
gud for your kind anu 

tovou&. 

action. 
" Thanking You- 

You 9 ftiithfU11Y 

U I R 
L) 
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Jr. 'reacher D.K. Rai., 

22 Assam Rifles, C/ 

99 A.P.O. 

To 

The Directora-c- General, 

HO Assain Riflo-F,, Shillom 

G 1-1 A L A Y A. 

THROUGH PROPFR  CHANNEL. 

GRAiTf OF SENIOR PAY  SCA=LII-,~ . 

Sir, 

J' Iiost r'esicp-ctfully, T I ~eg to sul-mit the.. foll-owinci 

few lines for your Rj.nd nerusal and sympaLbm.Alc action Please. 

TlIct Sir, in accordance with the revised pay 

structure on the recommendation of ( -.he Fourth 	a 	ay Cent-.r 1 P, 

Commis Sion, GoVt . Teachers of Ass,~m Rifl'es @.re drawing the 

scale of pay en aloqous to the Primary School Teachers under 

the Central Government'
.  

As si.ich, two types of pyy scales have been 

granted for AP— Tead,,er!--- Ctic scalr.-- of pay is frol -11 R~,-1200 -  

Fc-2040 and the othf7n.-  from R~ .1400 	P7..2600 	Tiie pay scale 

of Ps.1/400 - R.7-2600 has - I.,,een granted to the Teachers having 

attain'ed either of the following professional qualitications. 

(8) 	 An kndividual must b.(-- a trainc-21c ,  graduate teacher 

TGT Scale. 

0 1 R 

(b) 	 An i.ndividual must h av e- comiDleted Lwelve years 

of his professional service. 
T:I ligibilit-.1 for c i rant. of senic.r Sczale 



2 1 \ 

t he concl it i 

	

0 1 lc. -. ,l , 	 - 	 --3 Primary .Ing orQ t,:1,:-, 

f or  Fir.-tly, .1 	1  am a Junibr' Teache'~ 
. -'ctu 'l l ' fr-, r running the Children Schcol i\  

Prim8r'v Lr-,,vp 	
n t.. 	 not 

Tt 1,13 m(, nticncd in the P.n. of 

r 	

orior t'(-.) 
. 
th.e imrjem(:~~ntzltion of 	vidcd )Ijrth PE"Y 	 I ilad COMTlotcd tijel 

I 
 ve yCaj - S  of 

~"c-'r'vice- In Other quali.fic0tions, -I ld likc, n f.-n  
YOur. 't)Onci.ir t',I,)t 	a- 	

, r I ,., 
n  a graclu-3t,? and tooy  

'~ r 	 - 	

, my  (I eq,ren2  i n. I qr 
five- 	 the f0urth Pc'-)Y COMMission c, ~,,rno i rl t- 0  f0j.-cQ.  

cons.i.dered to 	e(TIl ival  0 ' nt to 
~k- )-r, 	in i-finc3ij. 	ri,rving  w J. t 	3rd Af 	RJ, ~ -Ion 

Cc T 
t h 	 con6uCted at Fohima 'by —311caticn Mj-nistry 

~ ; Hag 8 a n(', . 

	

H cav it',P,  bttained the 	-? s 
0,11alifidation as mentioned al-.ovP

- PTOf sional o.T. educationa l 

submitted a.T)T-1licz)tion for orant o ,  
11 . 	- 	J. senicr sc.ale Of pay Ref. my apnlicatic-, n dt. 2 0.t I 

1 
 -1 1, ~,jay, 1993 .  fon-larded frorn 2e AR and HO AC RC)nq 	

I 

No- 11 /1601 3/1/93-'A/0772 t 	
_.e letter 

ie th J,une, '1993. mo ),c ti c~ n  
taken on it 	3u)--mitted a fresh c -on I I .L 	t 1 -cation from 22 AR on 
25th August, 1995 whicn 'has ),)e-n turned dO1,7n )-P,.r the M-Infrur 
Range on the ground tha 

	

at Senicr 	sce  le is ai?nlicable in 
Union Territor-,.i oniv Vide Tac HQ 22 Ass 
No 	 am Rifles letter 

- 11- 07 L./A-11/95/2217 dt. 2nd D- .-c, - 1995. 

Acc(~rdil-ci.lY to the P.1- 4 
tWO Junicr tea 	

I * 

	

of Assam Rif-l(!,q Teacher--, 
chers and one Senj-01-  Teachero onj.y are the 

Primary Scho'ol Teaci'10-r 5  al')r~oint ,cd f-or th(~? purpose of runni ng  
the Childrcn Schools u -0to Primary tandared in the AR UI I:Lt s . 

C011td...P/3. 

0 



. . . ........... 

~~V 
%1P 
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The Hin6i Teacherr-  do not belin-, to tne Primary 

School teachers. They are of dif-ferent tradc. The letter No. 

A/,1..71_A/7E/1 dt . 24th Oct, 197P- is attacherl h(2rE!V1ith for :  

ready reference. The first sentence of the letter serves 

the evidence its authenticity. Since Hindi teachers do not 
belo m to Primary School teachers they are not eli4ible 

to get TIGT or Senior scales of mcy. These two higher pay 
scales are meant for Jr. Teachers and Senior te ~ichers providoo 

they fulfill the conHitions of eligU -ility vide letter No. 

A/VII-PS/-v/196 dt. 11 May, 19E,7 at'-.ached here,,.jith for ready 

reference ol-  whose naras 9 and 10 say  so. 

Put in reality, TGT scal(-~ ir: qrant ,-~ (-! to Hindi 

tC,)ctj-rs. Most -.1indi teachers are drawing s~­ nior scale Of 

pay al::~o. Junior teachers al- (9 YT c -~ e .e totpl.l.-/ deprive of 'I , S- 1 - 

Hindi teachrrs are seemed to be language tcache:.r!~'. Language 

tea'chers are entitled to gct s..-?parate pay scale. I am not 
gettim my -ntitlement but those who are not actually eni-i-

tled, th e s amc is granted to them. I further ­ ,, o~ild like to 

dra-,AT your kiry-9 attention that Shl -i H- C- ChOUc1hury, ~Iindi 

Tea.cher an(5 S,-)ri K.K. Krishnan Yutty Senior penci-icr have 

been allowed to draw Senior sca le  o f pay Vjdc L(-tl.-.er No. 

A/VIII-PS/T/66 Vo l.J/111 dt. 8th J ~ ine, 1993. Tho-se two 

t 
I 
 eachers are Matriculate teachers. Shri. H.c. cj-jou ~.Thury is 

traincd Matric',,ilatc Teacher since his anrointment - put 

Y j ut-.y w;)r; r.r , nt to Ch(tinril.-itio 

).-~ e. c 	c, r t1jo 'chird pay com', 	
t ha L 

a teacher of AT ulust either be intermediate or Viatr_ic 
at t , lat t j.mr-!  c;()  ,:a .s exc.mpted 

trained. I T.'jj~ s  Intermediate 	I 

from training Thoso two teachcrs ( J.n my knowlm(ldle) WhO 

are Matric traincd can 1-c eliqibl ~%? for getting
.  senic)x-  sc ,-Ile Of 

pay, wi-iy I am no.-. - A Matric traincd jr, ec 	~ 4- .Tuiv,,)]. ,r?n' -  to Tn'Uer- 

mediatc but i am a qraduate now. 

r 

contd...P/4- 

13 



-:. 	4 	: - 

In view of this, T pray 1:)cfoi -.- (-: voiir honour 

to kin6ly avoid mj6h anomalinn and 1( -)c)R into th ,:~ Matter 

thOroughly Fo tnat I MC)'/ 	-,c 	 :ijrtl-)(~ r T 0- CO-1 es t be I -nefitted I f 

your honcur, i~ rr)r this cc-  ise is 1Co-- clun-v-iy to 1-c r;c:dved 

now 'T may R. nd ly 1-e r)crmitted to have the intcrvi ew of 

Directorate Gcneral of As!7,am Rifles on this subject. 

th-Inking you in anticipation. 

Yours f- ,--ithful)y, 
'Dated, AmbasFa, 

the 05th jan, 19 9'6. 	
Sd/- Illegible, 

(D.K.RAT) 

Advance copy forwarded to Directorate General,of. 

As sam R:'. jr  1 ES 



IN THE CENTRAL AD ~11;INTSCTlVr, I RIBUNAL 
CU1,JAHATI  BENCH 

Original Application No./405 of 1999 

Date of decision: This the 13th day of September 2001 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'bl.e Mr K.K. Sharma, Administrative Member 

Shri Deb Karan Rai, 
Ambassa, District--~ Dhalai,,Tiipura, 
Working as Teacher in 196 Assam Rifles, 
Middle English School. at 
Serchhip, District- Aizwal South, 
Mizora m. 	 ...... A pplicant 

By Advocates Mr M. Chanda appearing as A micus Curiae and 
Mr M.N. Indu.. 

versus 

1. The Union of India, through the 
Director .*General, 
H.Q. Assam Rifles, 
P.O.- Shillong, MeghaLaiya- 	 ...... Respondents 

By Advocate Mr A. Deb Roy, Sr. C.G.S.C. 

0 R  D E  R (ORAL) 

CHOWDURY.  J. (V-C-) 

The controversy raised in this application pertains to grant 

of senior scale of pay to the applicant on the strength of the recommend 

of the Fourth Central Pay Commission. )o n 

'2. 	The applicant was app ointed'as Junior Teacher iii the month 

f  

the Assam Rifles Children School at Along, Distri.ct ecember 1973 L 

-ices 

;j4n  

S g in Arunachal. Pradesh. Thereafter he was posted at different pl, 

-in the North Eastern Region. In ti-&-, application the grievance of the 

applicant pertains to withhold 4ing of the benefit of the reco in  mendations 

of the pay §cales given by the Fo ,,-.-- h Central Pay Commission 'to the 

completcd more than Primary Teachers. The applicant claims that he 

twelve years service when the 7ourth I 
Central Pa I  y 

Co m mission reco ni ni end-

Tom January 1986. The applicant obtained degree ations became effective  f 



2 

i . -n 	the 	yeal - ,  lo8l., 	i.e.  rj 
VC  

, 	
years 	pl-Jor to 	i-III ple III enatJon of* 	(-I )(! 	Fourth 

Centra't 	I),-Iy 
COI ' I "'i ,&`;iOn Ye --ommendati.ons. Apart 	from 	that  ti)(, 	applicant 

also obtained Madhyama I Degree in 	Hindi. As a scriJ o7 teacher who rendered 
more 	than 	twel-ve 	years of service 	and with 	degree, 	tile 	applicant 	claillis 
that he 	was entitled 	for tlie 	benefit of the ~senior scale. It was asserted 

7 

and contended by Mr M. Chanda, learned Amicus C ur.iaL, )Il  liclicilf of 
the al)1)1-;cant that 11 indi,'Teachers; worldrig iii th"2 .  Assam Rifles are ai so  

provided with the senior scale. 

The rel'spondents did nz)t file any written statemelit. Mr A. 

D'e') Roy, learned Sr. C.G.S.C., appearing on behalf of the reEponderits, 

ins-Lead asked for soriedme to file the w!itten sLatemellC. We are nct 

inclined to grant arly fU17th,.?r HLme oil this matt.er i-,Iiich has beell 

Eace lorig. 

The issue perl.ains to grant ()f s(~ rj.ol m(le. The. applicz--in-- hail~ 

already submitted numerous representations before the authority for 

granting him the senior.scale. There is no justification at—Least  for not  
I,,-- 

attending to his representations. In the circumstances we are of the view 

that ends of justice will be met if a direction is given to the respondents 

to dispose of the representations submitted by the applicant, if-  not already 

'0 1 	
-
-1;osed of. The respondents are accordingly directed to dispose of the 

I rT -re ~rekntations of the applicant by giving a reasoned order within t o 

	

mon 	om the date of receipt of the order. th 

The application is accordingly, allowed to the extent ijidicated. 

I 

 

If th applicant is still aggrieved he may move the Tribunal, if so advised. 

nzT~ 

1~1 We 	m ust record our appreciation to Mr ~1. Cl l ,) ,, ( I zl w  1 10  

volunteered to shoulder the responsibility on behalf of the appEcant and 

ably argued the case. 

No order as to costs. 

SCJ/VICE CHAiRMW-, 
Mamr, Cory 

~JP 



ZhakrabortYj  B,Com., LL.B. 
,uhati High  Court 

Chamber : 104/106 Meer Market, 3n 

To 

The Direct,- .)r  F , j  
H. C1 	 f I 

A. 

Shil),ong v  
Me g h. a i 	. 

Phone : (0361) 635909, 516090 

IZINDIA POST 
AV 

ki - 1 isr?&s 

4 

Livi d e 	f F, 	i -IS -1:1- uction zind UPOT"i the 	a i.i L h o r- i Lv c- I i en t 	16 r i 	Dr-b i - a t­ ,:i n R.aj 	Tea c h e r i ri 19 6 A 	q) 	R j, f .1 e ,::; 	I j  is ;I 
t h L 5 N [J'] I 	

W a I q o u t h !I M i Z  0 F- @ fy) , d cl hi e r-  b ,;. 	E Ll 1 - 1 	C-D V - 	- 

I 

Th..q t 	f r) i e ~; , .kid client is eliclible for Lhp 	 f t 	!- ,- 011,1men din t i (:)r-. t- 	e 	'i L h . P A y s c a. I e s. 	e, 	e ri i cl r s c o t h,~-? 	 7 ,D011nissiori to the prj j ~p, 
h 	h E,  v n ci t i~ ri 	 w 

reasor) ric t 	 tO I T) 	e h,-,  !,J o I v D 
i I ed iM.A1T)P_ rf:)U l~,  r e ~_, resk-,:Iri 1,,-; t j. I.- )ri t for 

bu t. 	Int.'s t 	 he has be 
lorly J.:)eriod. 	

er) deplr- d,od of 1...he sofncp 

Beirig OT-It"i.?ved by ti-he above, Ti,,, i1fOresaid 
t h. e 	Hori ' b I e 	Cen t r all 	I')  OM J fl J S t r-  ~A t i. v e 	1"r.i 	 t. (wa h s t i 	B F.,  

PI i c a t i. C) r.) a n 	Or ig in.~i 1 	 ti o . 4 0 5 :: ~ f 	19 9'5' 	The 	Hor, 	c rribUria -l. by ari Order (J- 	.-I ) 	
j  ! 

1. 3 -C.9.2 ,1- 01 has 	Net...4 sed tr 	a I I c; w app I 	 i t. h 	a 	 f  d i. re c t i ori 	t c. 	d i 	o -; c-.~ 	 0 	t h e re, 	ec_, ori ta a. ori s 	c" f 	
irl~~ lsa.id clierit- 	v i. n c, 	a 	r-  ea s o ri e (i 	c) r- c.1 c-, 1~- W...L 	

by g i 
a)(:)nths f;­ tlm Ule d..Ate of r - ecc~ ipt 	f the c_-)rder- . 

6, 	of rnore than 	11 qic-rvth!__ hi-i's been 	e p -, r d 
t  he 	e 	f t h 	d e r-  lo f 'I h e Hon ' ble 	tribUnal 	bi..t t- 	a co L.", i -v) 	j 	'S gai -d has Yet beef-i rec- eived by iny s,~.j (j 

U 
t 	

LVe yC.)U this NOTTCE -for- tak- irici 

7 	
d 3 ~'F?"icv,  of the Hcln'b.le TribUnal 	r- 	nr- cier-  - date.-Id 
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Tele No 705075 	 MahanideshalaYa Assam Rifles 
Directorate General Assam Rifles 
Shillong - 793 011 

A/V-A/97-72/Pers//y) 	1) 0  Sep 2002 

Shri  DeV Karan Rai 
Junior Teacher (Now Senior Teacher) 

L,,-~Ist Assam Rifles 
C/O 99 APO 

OA  No o  402LL-99-9  DIEM KARANT RAI Vs UOI  AND  OTI-M RS 

110  Please refer to the Hon'ble Central Administrative 
Tribunal order (Oral) dated 13 Sep 2001, 

2, 	The grant of Senior Scale of pay Rs 1400-.2600/- for 
Primary School Teacher as claimed by you wef 01 Jan 1986 has 
been examined in the light of relevant rules on the subject 
and 4th Central PaY Commission Report and it is found that 
the same was not granted to you being frn -eligi ~Dlql Your name as Such 

- 
did 

 - 
not come lip for cons iderat',1-6n—o:~ DPC for grant of Senior Scal -e o  

3 a 	The pay scale of Junior Teacher in Assam Rifles has 
been further revised from Rs 4000-6000/- to Rs 4500-7000/- wei 01 Jan 1996 vide MHAOs letter No IIe27013/35/99-PP,IV dated 
08 Jun 2001 and this has already been implemented in the Force, 
As pay IOCale of Junior Teacher in Assam' Rifles has not been 
upgraded to Rs 5500 ,"90oo/- vide MHA's ibid letter.,and no Junior 
Teacher as such is entitled to pay scale Of Rs 5500-9000/- wef 01 Jan 1996, ,,. 

4,, 	However"as you know the Govt of India has introduced 
Assured Career Progression (ACP) scheme for its enployees wef 09 A3~~.9~99 vide D'OPT letter No 35034/l/97'-Estt(D) dated 09 
9U-9 1999. Your case for grant of Ist and 2nd Fin upgradation wef 09 Aug 1999 would be considered subject to fulfilment of 
relevant conditions for the Sam. The financial upgradation 
admissible to you subject to fulfilment of conditions wo"uld be as under 

 lst Fin upgradation - Rs 5000 ~.8000/- 

 2nd Fin upgradation wo 	Rs 5500~ 9000/0" 

5, 	This may be treated as reasoned order as directed by 
the Hon'ble Tribunal please. 

t  0-  

(IB3 K Chowdhury) 
Colonel 
Deputy Director(A) 
for Director Ge-neral Assam Rifles 

Lhri- Anunaff akrabarty P'  

Advocat6 Gauhati High Court 
Guwafiatj (Assam) 

V 
Como  LLB 	f0t information wJ.th 

reierence. to your nctic -e 
dated 09 Aug 2"002 pleaEQ, 


